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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 199 OF 2024

National Green Tribunal (Suo motu) - Applicant
V/S
Principal Chief Conservator of Forests - Respondents

(H.O.F.F) M.S. Nagpur and Others

Affidavit in Reply on behalf of Respondent No. 1

I, Shri. Mahadev Namdev Mohite, age 47 years, working as Deputy Conservator of
Forests, Pune Forest Division, Pune hereby solemnly affirm on behalf of Respondent

No. 1 as under :-

1. 1 state and submit that I crave leave of this Hon'ble Tribunal to further add or
amend the affidavit and / or file additional affidavit, if necessary. [ say that, I
have been authorized to file this affidavit in reply on behalf of the Respondent
No. 1.

2. 1 state that, as per the G.R. Dt.17/1 1/1902 the State Government had asked the
Forest Department to hand over a portion of the reserved forest to the Revenue

Department for the purpose of management. Hereto annexed as Annexure R-1



2

is a copy of the GR. As per the GR the Pune Forest Division handed over 36707
Ha. of reserved forest to the Revenue Department in the Pune Division in view
of a G.R. Dt.17/11/1902 issued by the State Government. The portion of the
reserved forest was not handed over to the Revenue Department for the purpose
of allotment to private persons for commercial use, agricultural use etc.

I state that, the Revenue Departments allotted certain portions of the reserved
forest in their possession to private persons for various purposes. The Revenue
Department even allotted some portions for military purposes which are in
possession of the Defence Estates Department. Then some portion of the
reserved forest in their possession was also encroached upon by Anti Social
Elements. Therefore, the State Government then decided that the reserved forest
in possession of the Revenue Department should be returned back to the Forest
Department. The State Government then issued GR and Circulars in that
respect. Hereto annexed as Annexure R-2 is a G.R. Dt.02/12/2016 issued by
the State Government.

I state that in view of the GRs and Circulars issued by the State Government
22076.26 Ha. of reserved forest has been taken back by the Forest Department
from the Revenue Department. However, an area of 14631.03 Ha. is still in
possession of the Revenue Department. That area could not be taken over by
the Forest Department as some portions of that area have been allotted by the
Revenue Officers to agriculturists, ex-army men, etc. and some portions are
under encroachments and litigation has been going on in respect of those
portions in the Civil Courts and Revenue Courts. In some areas permanent
buildings and slums have been set up and it has become very difficult to obtain
possession of such portions due to integration.

I state that the concerned authorities should be directed either to obtain

possession of those portions or to regularize the possession as per the provisions
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of the Forest Conservation Act 1980. I further state that the concerned
authorities should also be directed to obtain possession of the encroached
portion and should hand over that portion to the Forest Department.

The Hon’ble Suprefne Court in the case WP No.1164/2023 of Ashokkumar
Sharma V/s Union of India has directed that no steps will be taken by the Union
of India or any of the States, which will lead fo reduction of the Forest land
unless a compensatory land is provided for the purpose of afforestation. Hereto
annexed as Annexure R-3 is a copy of the Interim Order Dt. 03/02/2025.

Depone/nt

-
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VERIFICATION

I, Shri. Mahadev Namdev Mohite, age 47 years, working as Deputy

Conservator of Forests, Pune Forest Division, Pune hereby solemnly affirm on behalf

of the State of Maharashtra Forest Department do hereby solemnly declares that what

is stated in aforesaid paragraphs is true and correct to my knowledge and I believe the

same to be true and correct.

Solemnly declared at Puce | L
This 27"day Feb 2025 !
‘ BEFORE ME e Mahadev N. Mohite,
S it ~2¢%5  Deputy Conservator of Forests,
: E GUJAR Pune Forest Division, Pune

NOTARY, GOVT. OF INDIA

r\nﬁm‘— o rH~

D REGISTERED Al
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Annexure R-1
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it It intended that proposals o the revised  classification of -

", oub by the" Colleator i ounsullation with the F

. LY SR I s b + i R ) 4 i .
gt qqestm}u.,a an Srhich prineiples are bt javol red would o
L Gueations o)

. acted apon.

- the beidits &f ibe Foons Distric, iz, (a) forsasy
. thoss indicated in the Guverum_z;ut
distributionw of the foreats batwesq - th i 1 ) be
"d':zéexcapr.;ongxbb. Mr. Shuttlewergh's memorandn,No. 17095 of 28th Jaos and

Rer 22482

5

h Ac-coﬂlpilﬂmﬁﬂts ko .Ga'v.al’ﬂlﬂﬁ.l?lt Zesolution, Revomue Departmeut, No. EO.\_?'QQ
PR S datsd 17th Ncwmbcr_lsoi_ '

A ————e e

. NB, 2‘355.';]:\;0(1 36{]1 Jfl_!y 1508,
" ot e Commissionor, €. D,

Bir, |

‘I have the bonour to suhmt herewibh a serfeq nf lsts and

" redisuibution of tha forest lands ¢/ the Pocna Diayri ‘

their E&solm.ion, paragraph 8 (d), No, 1888, dated 8th March 1354, (n the Reveaue

. DgPar(g‘E)epL The waork. has besu Jone by Mr Osmastan, ‘rVnEkliu_g Plan: Poro«t

" Oickr of the Central Circle, apd ey Divisioaal Forest Officer, Poona, and huy
beea aarelully revised by Afr) Shutueworth, the Conservator,

2 M Lamb, the Coliector, who is ap'pnreutl_rrlike myalf withont thae Qecesinry
local l-:_anwiedgq to eriticiss the sehein. lg(fqi';\i.]r neaepty pravisiaua|ly the classifigating J
wade by Mr, Qsmastoo.nod L would wogfen: il the progoants shonld L Stuctioued,

I have, &c.,

- W. A, Tusor,

Dépury Conservator of Forests, C, [N

- No. R~ 3516, dated 20th August 1893,

Forsarded to Goverument, _ : o
%" Icis odt clear from Resolution No. 1868 of the 8ih March 1898 whohe,
¢ forasta - should  bs
submilted to Governmaar for urders. Og & racent refarence on the subject from the .
Sdtfra bistrlet, the Commissioner decided tbat the classification should ba garried
: . orest Departinént, doubify points .
- alope baing'"vepo'ftel for orders, anid he stjll thinkd this ia the most suitable course which
+can be followed in & watter jn which prictipled. bave beag cledely Inid down for the .
g\idance of local pfivars, The savctivz of Geyernment oy &pea of the Commissigoer - -
! oly .ba & watiar of ‘Larm.
g Gomt;imid_nqr'viruqld b obliged by being . informad” whether jbis vigw may be
% In tho gresadt gase ‘fhe- fivn elizser {nto whigh. it is proposed to- Ivide
e ] proper, (8) fuel TeEtves, . .
{a)ifodder reaerves, {4) pastures and ) missl fve] ang I'oqp;e;'felprve_l..qra _llgf::p?ry‘ “ i
Hesolution .quoted “atove; and the: Bgjual
138, olaises jeewng frgm  the Pepars to be

No, 919 of 18¢h. May 1858 show ‘thac he hag* correct!

inteatiocs of Coveroment,” My, Lewb is bimsalr Batisfed
“ his memoravdim Ne. 4820* ol the 16:5 May lual, altloy
~in Ria subsequent cormuunication® of tie 20th jdem ¢

¥ understood the ofders and
od this point judging from
1gh the cunfurenos suggonted
92 ot-appear to have tkon
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.to' Guverumest meworanduis No. 6133, dated 26th Seprergd. - 1895 is directed” 19
Ahe principles laid dowd io the u)eu‘mrandum should be mudy zenerally applizali]

- was ful!y approved by Guvesnmert. The Hooourable Mr. Spenace “is’ 't :
s enuathasicate 12 the Collectors and pditials of the Forest Depari=ent such iestrictieos

(’-Z‘Lhﬂi Commisearial kurany® glhall [m mru]c ovor Lo tbe Col!octor 1
preserve any - breﬂ—qro

CtAreasoed for growlng bay for ihe Gommlu-nat not far Lroe: grnth_ thub he maj' ﬁnd i

f3} that ercaplia tho case of 'tha gbAt alo]nm cnra nust be'takeag nol't Flag,
&3 “mived [uel ‘and foddar roserves” lond wljpioiug pasture resoryes, U
proviovaly ordered, thers ace at loast 20 usaeful troes por acrs;

(4) thet eay land nlresdy eﬁectuvely fencod i thb wirp by tho Foreat. Depart
meol may remain ju that Ueparcmcnt. s charge ;. . i

" {8) t.at.ibe Puarandbar raege - ‘sbould be vcry carefully axa-mmed X Gore‘nmnu
(do vot st preseut feel sura thst any lands comprlsad e it cao be :mlt,sbi_',r cag Garu
mized [u;l and fodder reserves . . oo

(6) that laad classed ss pastare resorve and previonsly broxau np fnte - gmalf

\Urvey nomber: muy nr;d{.r vihe penoral costrol 0{ tbe Commiasiogar be givan w1t for .
cultivatiaa, . S

5. The present instroctions should be copsilered to apply il adiz mutundu 1 uﬂj
pro},rmals t.hat umJ be gnbmitted for tia Bduirn District. . i Lo

) ) kl 3 L_qu:n
Uuder Secreta.ry to

szn Ux DHPanMthT.

Ne. bf)—:? dated 12:h OuLoher !EQ&

Thue vedersigned presepts eompliments to tha (,,umnnl\:mner ¢ D.,nnd w;L'u Fet

mey be, o all disiricis of the Uentral Divisia except Klgadesh, the classifiedzip 8w

considers reqnisite. Tue 18port oo the forest elassification of {he NA<K - Dlsmct, wb'
sulf due, should be submiited wnhouL avonuablf‘ delay.

(é;,ued) H_ S. hwawé;,f 7
* Under Secretary to Gover,

 No. 4328, dated sta Moy 1901,

Ti-—The F_iiuu-nusn-.lrl C. D

NS

I'have the honour o return herewith the nceompammeum of - i
No. k.—+#187%, dated October 3ih, 1808, turwarding for further action ann
:uemur:.nduu.. No, 6153 ol acptember 25r.ts 1894, wuil to report asfollows, -

2. My predechor Mr. Sheppard persvoally ezaminel Lbo-rnughy Lha [
laody of the Tud€pur, Bhiminadi wud .Obend raveds, sud eramived witl -
“wesistance of Mr, Sale the forsies of Purau. lnar nud [:I.kve]g_ Me Sale hag u“m

- ulone the forests .of Sirur, Mr. Lrofton Lhose of Méval. The vewginiag © "\ aste
-Ruoges of Junoar, Kped, .é.mbeuou aod Mulshi have been tuw.d wiLly Ie.as_coanp}
nees by buth the C(nllu"!’.ur and lns Assiatznts, IR

3. (,ummuoctn: with' the furesLs gl tha easteruy  half of tlle Ill.\:LrlL
errminauocn of .{mlépur rayge disclosad that “furest area ju thet taluka cn
‘easily divided into three clussas (1) lands {ievarisbly culiivalle Lleck woil ) Ta

thers was o good bALul prowth; (2) lands (unoal!y paor black 2ad red «oil)ia 5
thera waa o vory inferior Udbyi scrub; and {3) indl 'and rock io which Lhare

prow(lh st RN Wiew ™ nLtu' bis progemale’ in necordaucs Cwilh Governi
Hesolutiua I\u 1663, dated 85 March 1898, Reveuus Depsrimont, Mr, O¢ua.
pluced o tha 0 clm {fuel feservos) those luuds ouly wlnch contaived

the youl &

-* Nyt prinked.
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U ._;..'_v-—--——#i-th—gond- serubrsod—ns gl T well wend ol Wity fair bdbul. O the other baed i

-

i
"

';uirl < pel LAbnl apd relezated 1o the D {prtnre) “elase all the ri'mr:m%fl:ﬂ; '_I;‘I’::
. :"‘F ﬂ-'. wav galirely toaceanl with the Governareal wishige on Lo snbj v
elagsifizatl m- Witian, «of - linh clnsg of . msized fuel and forlidar 70301 7CA ha.L:mEFf. ¥
,!U"Uf‘qe‘l}ﬂ;; -Ti.lc PfD-I"'-“'i’J \\-i-llulr:l\ml Irom the head of }m.slrur'av c_)fr h]df!l'ia of the P_(!i()ff-‘-l'- N
: ;::b ‘mired with larpe patches of slbeclutely bare i_nn[:l. gn :';1;\":’[1:33%:31:3 innf;-;z
M Sheppard much strnck by tho extreme poverty of such scrnhins & L othe
‘ f']:‘ir;;lsfl;-tvggitrzg :'::lian-s nuifly thu dmpessibility of obiziving any cnns[xlaﬂ;}rl:heu::,d:r-‘ ‘
- block o which the sceah favared arez fored evea u fair pmportmnB =y 'h-w; .
- . On'the ather haad be ceuld fiml uo tacnds clupcd‘byrélrr. C_I_Enpa._ubon as B w ad
oot beea properly iocluded jo thut clase :

4. For Inddpur, thercfore, Mr, :Osrnnslqn"a first proposals are recommeadod
“for-acceptauce without alicyulion, the Eg'qres leiog—

. Lo . A_::res.
P—?o_[esl proper - L. L S . N
B—-Fuel reserves ... 12,881
[ O Fodiler |L-.wrx-‘,e; T . XA E]
D—Pastere ... . ... e ders e 13,300

© 73, Government are ndhis thal elass C s eamprised entirely of Jands - whici,
have Leen effuctivele Teaval with wire and s {all icio o vings by themsetues, Qa thie

~dofeaced mietiva they wuild“he pasture {or I,

6. Tlle‘l.i_hir_n_ll.n(li range thoumh immediatel)‘ adjoining that of Iodapur was .
fovnd’ ta cuotaiu ietier watirnl lurests, a fair proportisa of Qs hills being well ¢hes —

[£H)

cpreporiion of good Wack soll-un. s growioyg the Legt Lébul was cousilarabiy legs. ..
7.-'_Sum:e errors were noliced io. phe detailed classifieatian and Mr, Shinpars

found “mothivg o Jostife the retestion 16 any c'ané but D posture of as much s

4,811 acres,  Tliese lag. - lave accordingly beea pr.aosed for transter to-the D clags.

- 8. The chief chaoges proposed océur iz Supe, Undawdii agd Katphal viliage:-
Nowe of the Jands ol these villiges now tragaferres - . pasture-contained wofe thag »
-miserable scrob aod soms were sbsolotely bare. Si «rly fa AAvangacs the puornEs
of the forest which les interspersed with cultivation, partly oo the top and siles of 4 -
luw range of hills ang prtly oo a plaia below them, clearly indicated a transier io D
- - . in the case of al} ercept four lowlylog tinmbers weil wooded with bdbul which are pas’
entersd in claag B ' a small forest reserve. In Khadki the bolk of the forast is
zuitable for A; but ic runs right down to the very gates of the vilage snd the geres
sambers which adjrin the village are absolutely "bure. These bave therelurs tees
s separated fiom the rest and classed ps D, .

s

9. The Dhond 'apge coatstor mach B slass forest add most of its A Jaods .
(sa cetailed in AMlr, Osmastou’s lists) are full-of oromise. To one iostanca, howaver
Mr. Shepperd reccomments o chavge of classiication, viz, in she case of the fore
of Dslimb, Bori-Aiude, Bhatenou, Veoat aud. Buawlgwse, These ligds CoHIYTIsT
Ahe “morthers Tace of the* parrow spur of the ghdis which divides “the Dnonl
Fetz from the Purasdhar Tdlu'a, Tley alsy tocldde 4 ruoring wilth of the leve
grovad woderyiong the hill, . Tye lzogily of the forest fram Dalitb Lo the paiut wheee
it ‘meets the pasture lauds of the Bliuchadi range is ten iiles, Its nrea is 23N aeres
L3P ganthar, Loe, rourhly 4 square niiles, o may ‘b nrged in favourof us reten.
ton s forest proper that itis a continnens hill eule agd a spar of the giidts, unt
aguiast that must be ooled that excepe for extiemealy rara pugius hushes it couliics
. b forest growih whatevér, that tmmediately over ke hill wp there are hoth geazing
"lends sod edlbiveiivg nad that it forms o fact merely & véry long parrow sirip wi
gatrvd ground between lands over which . the Purist Deparment liasne conirol. It
i 3 pespetual sourcé uf irrifation to'the-peaple on vither site und dues pot shaw e
slightest prospect of yieldiug to the effons of fore - cousarvancy, It wvas faniiee.s
the wsval graziog ground for the eatils of the mibiining villages Lo uticipation v
- the approval of Governwent the lands bave beeu tianwerred frowm class 4 to elass L)
i lLe secompynyiog lisws®, ’ oo

100 Anather black: of foremt, viz, that of Pdias (part) aud Qirim was g ganse
‘of sue donly w Mr. Sheppand, It zoosists of by wrouml eoverel varvitgly wotn
goodd sl forast, pood scmb'qizd YAFY POOF SCTUL B3 inlermiu;lcd 83 1o e pracucany
douivisible. No chauge ia, therefors, proposed iu ns classificativa, © S
S D SN . v e Rl

* Not priata..
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1} tn Posandbar Taloke Lthe c¢hangos pronesed, meioly tragafera lrom clusi s
Lo giara [, ocent for the ninst part in (hie villages to the north and enst of the ra’\g(
In Tgpgann the aod transforrad to D hay been clemed ar” A nf\parv.nl.]y bacaiine 11
was Lhought suitable fur plantation’ purpoul, but it containa rtqult' mnppr»u-\ble
vumber of Lreen xnd the scedliogs planted ‘out have oever socceeded in éatallishiog
themeelver.  ‘I'be change proposed in the otber villages sach aa Jejori, Walks nad
Ghilunche are du= to the extremp povarty of the forealx sod the appareut hopelessneﬂ :
2 eﬂeclivc comeervaney. :

12, Ia Simr mo chaage ia propoaed Mr. Sale hnnng reportad  thal lhnﬂ Y
clussificatiun effecied by Mro-Osmaatno is n complete sccorlance wilh the wishas of ..
Uévarument. bumllarly io- Haveli the oi.0. chaores that oceur are to tha clawsifica- .
tiua ol the Commisrariat kuraps whlch Uo!crumdnc haVe dxrcctcd sbould L2 waleww & 0 0 o -

P -~
Lo over by e Collector. ! .
/\ 13. I hMéval 15 forest-pnmbars. which' contaia L) Fcre.ﬂ hovo beea rrmuolvf
L included {0 the 4 aod C clasiea aad are now trsosferred 1o U as’also wre foue
- Commizariat kurzna. Toe total number of villages se whick cbduges accur s’ 12
" .The classification of the rest {s belicved to be qnm. carrect, .
- 14, The rewzining Ranges Mulshi, Ambewaon Jugaar and I:.he-" cnnlam n
: good farest and théir ¢! akslﬁc&tlob Las oot beew suuﬁcted 0 8 rigid & scruting a3 b
.- that of the mare eastern portions of the district. ~“I'be changes _propoaed p_re fea apd’
call for oo remark ) Cs
18, The figares of the Boal classiBicatioc as oo propqsed are as follows "
Lasf:rn Sxk- muman
Bave ot Baape J;“;[‘_T;; A B
Acres, Acres. .| Agres.
fdk s0978 | wa | 12,841
- fedfpur e ey 61020 |- ... I - 12345
: . - 356899 [ 2.6m 8,377
] ]
Bhimihadi 35,699 3730 5.859
o . { 38,209 10, 827 17,253
w Doond e as0l 1305 | 170988
Sime 21,004 5,313 €515 '
: 21,004 5,373 £515.
24,369 12,632 1,452
Pamediar . ol 24369 | 17239 1557
N FKasttern Sud-dipiiion _Ta{u{l ! .
1. Totals aer reﬂuon b_y -: : ]
) "~ Collector ... we| - 81,488 $4,470 4,595
2. Forwer totals ax pmpo&ed ] o
o by Forem Deparimeot ... a83743° 45,1if 31,641
. Difierence ...| — 8,310 | — 3,632 ""97,046'_'“ I

Nors,-~The Bocira ﬂgu:-ui thow Lha rurLbod chm.ﬁutmn ind the lhhu old ?a-ut Dep.l"
:Iu.dﬂcs.duu
The iocresses : cixm D (puture) Bfe 48 io]luws —

Acres.

N

. Indlpur - .. 26498 .
" Bhimthad w481
Dhond ... - .58

: Sirae . . . - M,

' - Prraodhar G e . b,254

The dlﬂ'u‘ﬁnm batwesq the tota] aras s showa io Iuhca and 1o Bomao 11 dye to ihe-
fagt that the Iulic Grurer do oot ke scooant af area msforubed sioce Lhe forer
wers ¢lasified by Messrs. W:lkms aud Dogeell io 1394,

e e

" By 2433




oo the subjet
"o orden chouEE iy ‘Uovemmens -Resolution Ng, 1668,  duted Bt Marey
" De ent, recaired tmde'f»_rour laltar No, £98, datnd 121k Jope hast, for xa
“wish to mafe: ¢ . . . o - . o

Hil

o8is - I RET

5

)‘?‘aglﬂ‘“ Bub: d!irl'u'o-n .

‘};'smcora-mgl- L’:“’{l’m ' A I ]
ACI’E-L Acrea, Acres;
Co “|£. a8p18t 20,104 1ia54
! - Hassli { 39,186 25,580 9,6?3
o S " 26,828 25,550 | 264
' dlulsbi { 25,985 | 95 bop | %3
: - B4, 463 40,508 : 4,805
- Ml ot 54,468 | 5507 - 2797 -
o |/ 61,602 45,784 14,887
CJuenae L \ 51693 45500 14059
CoL : l{.;.as,mg' +3:187 ! Bsts
Rbed | 63789 | 43457 8318
Doa } 41,079 40,862 ! 27
Ambegaca .. ]{ 42,079 | 405c. | a7
- Totals"aleer revisiog by Collector| 2237310 46,34b_
Totals ag preposed by Fores - )
* Depariment e 223 364 35432
- Difference .f. "% 1571 —8374 | 410,857
T 'EH;TEC}H;;E in elass D {pasturz) &ra—- .
e T L ‘ . B Acres,
- Haveli, e T 7,861
M4ral e e 2,173
Jugoar.. o . 81g

o 18 The revision of the classification haa iavolved the
fresh lists of the foreat numsbers. These hava beey wrepared
baing be-’éiit-_b,m;'})mitted inlien- of the oid lists which were r

- for reyigon ‘apd -the cther kept for record in this ofipe, All combers, the old

. clasrification of whijch bay beeg changed, will be recogaismd by the ) harl :
theti jo Jiakic 1y the rewark columan, Tbe red letrer signifes tha

~.the cumbers bave been traaaferred. Ip iy inteaded thar the Iist
8hould be retained by ihe Foreat -Departrgent for their information 2ad guidanes .
when (he Boproval of Governmen: to the chaoges mude hay beep expresse .,

.o tE. The*precedfng pamgrapha wers drafie. -by-Mr.'Sh’cppard, but the Tepory
cauld pot e sabmitted as it wag DECBEsary 1o correspond witl; Mr., Sheppard afier bis

departure ig ®oTnection with clerjea] rad other alteraticos in the report’and gialemey g
- belore their Soal submissinp, Co - : .

Preparation of eatirely
i diplicate Oue copy

I bave, &¢,

J, !‘[C:\"!:E-L[, )

“Acting Ct.;ZE:clOr, Pooya,

———————

. No 1665, dited 304, Joduary 19087

;T Gonserrator of\Eorcs!s, C.C.
. . 3 -

ool

. |5 bh}'}i’—f;ﬂ@ B&Toour’ fo r:-r.u.ru--‘t.ha_ &cc)o'mpu.n.yingr COITEIPODAC cp and'.
’ o{‘lbo '@.Llaaiﬁcadonlof the fordaw of (be Puooa Drvision s

COTRUE DT
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paimthadi . o 85698 310 2801 ol o178

logar 15 WRIE 4| . | AL 13,560 11 117,252

E -\ - "
. 5 T-mve been carghnily wrough el Lie proposnls cade oy the Gollecter nad have v
i oz “h,', Yoy ) villape map by map aod Aursey number by survey numher, nird begoow 1o -

; n;.: ..l L\.vo q'ui’l:emen[_g {(Nu. I'shawiog the prints with fuli reaswon: fur wuch where | {i_[!d n
- Lt h - . I Ers . ) . D N T N i3
t Ty sy to difler with the proposald apd No. |1 exbibilizgia s tabuldled 18w tue Jifferencis
beweer the Gollpetar's propaeals apd tbosa [ have submived). R
?. ‘ ’ . . . ; -
9. Ta the twule -giveo pelow weill be found a comparisap belwean: the Collecto
1 L. . my classiBention for each raugé i — o - L
e . . . . - " g T =TT B
t .- : - ‘ Cotlsctar's projuale - l ' Divirlorul Feret, Gger's prepaials,
: . . ) e, _ SRR
'\ ) . ' . - T‘.Jh] fErest ) porn Fuel Fodder , Pu Fareat Fuel .
o . - . L pgen fere Y oh Tescrien. | = | proper- tescrver | Tom
‘ : o : ’ ! . 4 s | e D . A B
. L
T V2 T Ao g L S S
Bareli® , el 321688 as | 2T 'r:r: IR 30| 17784 21| 28,884 35
T Malis e e 26028 40 26ET i e . go &1 sl HE
“ Leav l pudss 33 Aises 5, W ¥ e 5. 61,893 6
" e i t T Ve .
 Eadi s U PR T AUl LD Bty I 45,387 303] -
CAwbefaz .. - §L0TE- 354 AREST M. een ' oy TR L 40,882 11%
e 1020 e, L02LAS) D eses n 7 saoe w4
- Eorer oot o BTy Li o BALSST l Ceal t' saET a1l
C pieapdiar e L Bies 3 s \ DS 29 1 1096+ 22 10,566 97
: : ! 2eTM 2 358 UM

= -, Dhead ) rewso as : ,
' ' : [ndipsr - e ’ 50,558 18 i 12,BBL 4 &.594.25] (rfErani 1604513 16123 8} 488125 DRI B i

Tolal l 453,076 74) 35554 34 17,987 10 | &7ED ai 143,072 24 | 139,968 20;{€037T ':s'l-s,s_sz 13 %

i 4. In subgeitting my propdsals [ hase beea guided by the folinwin;g,péinc‘iples'15}-&';! el
. . - ) in paragraph’d (d) of Government Resolutiou 216, 1668, dated Btt March 1893, P._é:uu'ué
@ o Depaitment :— ) o - ‘ o
N ) - (1) Forudt proper. o ) . S
St . o (&) Bvergreen-Torests oo Lbe western bouandary of the district. o ' -
- (b) The inner belv which contrius B [air powmber of teat aod ather trees,
- (¢) Slgpes of hitls'* where a covering of bushes of auy class [uraishes Loyt i
: c".Ds-erva'lion." : o . CL
h {d) Otber areas contzining at least 20 uselul trees o the scre,
: ) . ‘ S (2) Fuel Feeerreds ‘ .
‘ o ’ o {a) B4bul resesves oo e bank of rivers acd side: of the Rallway lined
: 7 1 . : (3} Fodder réscrres. : -
' "Wire fenced aress io the eastern parts of the Decan.
) o o ) 4y Pasturer.
S Barg sreas whi, Jo bol meet the requiremaris of (¢} and (d). S
U . 5.7 le Lho locépur, Bhinchadi; Dhand, Birer aod th: eastero perls of the [ied ars
: ) . S Jinosr moges & coosidoralle pariiow ¢f the lands clussed »s pastures coosisls of goail iy’ :
: ) ‘ L . il whicl could, ander the system of ro-afforestation in combination .with the cultifativo o
T ) - : -+ cereal orops i:dvocalled_in'the plan submittel by me wodar his ofice Ne, 174, dated-41b Ala
- . : o 1901, be convasied julo [orest propor of {uel rescrves.  Likewise in mauy of the nreas clisec I

se foresi propor and {asl Teserves \o the obove rnoges thore wro stratchos of good soil whicl

wuld s aimilarly doalt with,,” 8houlid the plao referred to above ba appraved of by Govern-
: ) mest. menY- wamnil; n[ [Ty could Le Uruu;ht vuder uyr.amtt'lc troatwout fur regzucratio
- - . wnoually withoat any ot to Geseruineul, while ol the seme tme the demsaads of the people

clearett iu our orgubized bibu! forasta mey bu regeferated (o tha snmd way.  The adupuon

ol such & sckeme wou
sow o Lu crpended snagally or plong

for -more landa for cijuration would ba met 1 hage evan bopes that by srews sauunty

1d save Government betwesn Ha. 4,000 and Ba S,OOU'Irbich Bui o )
biug, woeding sod sevisg epurativos, e R

Ve




1
5

sl

“pasiure wilh a view |

" &l1 the bare isnds {ncluded .
- eade and.thelxriunce Le plac

_ 'f.‘x'cep_;iom- AYhh the ercoption of Podpg

- foot snd bqr'a"absulu{elj

: G - ;m*r("fl<ﬂr;|l';'i;!ﬁ5 Noaw 7357 ond BI6G, dated 18! Octolér 190% ans 1)t
4. overnmany | tting

jecti T ige ‘ofthe doreut
o , eetively, dopose of the oblf.-cl_mnu raisod h}.’ me iy rm—pem_ £
H(j?fom‘?:é 'ég{‘&"crg‘y';’cm;s;a-"]’“[ FDW‘“-'“““" whieh " wero chusifed: a paturf“_,_uudcr the
a rolh L e : parl chs
Callsctor's proposala

Seelink na ; ; cloc’s report, T would sk apecial referince (n Ihe
: ?1'- HQEP§CE\U§ pa::-f:;i}:f_yglzi‘En-.:eé(i?”:gcn m';_-u’l.)?oneri: the foresls of whiclg it is pr'}.i»-fél
‘romarks 1 halve l‘?;l iﬁiuﬁ'cs‘. “You banw thore forests and | tonk tha eppartunily U,f puinting
ra. place Uwa(l o r;.(_. th'promiaing atate of the growth jo them. It Is taost impaciant
cmt"m]:}':lﬂl‘1 1]:9!. 'o a%chg as these shoold coobinue under our protactionsn timt vegelalion qo
o o S L ety et ket e e o
tu?g?ab :h’nl these lands be wiresfenced zad strictly clozed agniust Araziiy g0 ax to l.’vn.m:n-_..n
" ead -ingreste the prowlb of graw ip thaw, . Io 1 - interest of cu%tlvﬂuun—-m_ore asga-..-c‘\a‘ily
well - irrgatian—it ia highly necessry that every eodeavour shouli ha_n).xda Lo arrqet tyy
faw of faig wates falling on them, 1ad whit can mare econcmically do iy
of tices; brash-wood and grass? A good thick
~eoypthiog else. - oo

growth of grass will do 1y wwards wis thay

1 hare,‘&c.‘; )
A, D, '“-Il_l'\'|x_:." -
o : - Divitiapal Fopeg ideer, l'Lgna,
No. 4068, dated 26th Februsry 1902,
; To—The Commissiouer, C. D,

T "»I‘va'—e"—t—l_e Boocitr to retura the papars receivid with your Ny p.—2202
.‘ISQI, regardiog the trpartice classifcavon of the forest

8 of the Poooa Dirjsiag, )
2, _l_'bad.chnrgx of these forests for severs]. Years ms Divisional Parest Ofﬁc_er' hut
29.that waa a5 loog 250 as 1590, I referved the Collector’s proposals (o Lhe ‘Divisions] l"oresl
Ofcer for report M YWilking hae been most carefully through than ap bas submiel
‘= most excellzot. detaile report which I dppend for your iolvrmation ao0d I wapld Fequest
especially your careful perusal of statement | RLCOmDAOyiog it : )
- 3. Thbe Coliector treats the forest area o b= sub-divizions, gug J prepasz o follnw i:irn.
He had howerer adopted an adwialstrative and aol & nalaral classificativg g placing by
Furandhar” range in the enatern sob-division. The [fofegs of Purandher B
entirely silvated g ihe slopes of the Hjj) Sanitarinm agd i the broken grouod
verage fo

are almgst
{ the ! round e
ootling iz common with the g ‘ests of the castery gub.
division, e ‘ -
4. T class the ravges therefore as follows:—
Weikirn Sobdiriclon Taserry Bab-dirhiag, W

4 thun o fuveriny .

, dated 5ib Juge -

: - T L

(1} Juooar. : . (1} Sirar, .

{2y Amlezuon, - ] (2) Tod4pus! -

(8) Khed, S - (8) Dbood, ‘
9) Méeal, : “F 7 (%) Blicihag) S
(") Purandbar. ) Cane Ferast Division, B

6. T do nol unierstand that Goreroment desice whial
\beir dislorastation ; this would be mes i
<22: 50 muth libonr ang @movEY 1o achieve, ‘
Depariment toder present coadiv:

ed under less rigid Protectio
fver, Toe Collextor's Propoedls o P he
ecre of baso land i6 pastyre, Ot
o Wastern Sxbedivirion..

6. Is lh'fk'ilihsﬁivis_ion it will be noted that fuel and fojder
ad Juoaay, the proposed

tbhzirtars fomrebaisemdny 4,
bas pliced ‘practieally every

FE3ervas are quite (|
PUllre area oowierg

'

N




. .

Ay arces ar 2 Gooasdd fwala, A very targe propo_rtiou ol Lhese pasiyres e
it alopas eparsely eavored or quite bare. ‘l':‘hu oondition of L‘hca': lageds 15 dus
Lo the hacking'and Juoticg of gvery living tree and boah io the paat when the Ian_nlq weie, 13
it proposst b pooio Lo put themio, the charge of Reveaue officers. :In noy bne shn bas
ods fur same yearn however it abuadnantly clear thnt in resent yaars the
ondaling bas oot ooly beea ercested but ib very mauy ipstances & distoct

Cercands IU
CmquH:d

Ynowa these la
progress of d=zonds
improvemeat 18 visible.

} 7. . Tiis hopeless to expect Lhese lands to yield tiraber straight ofl.  Pari poasu wilh the
disappescrasnce of the tresgrowib desvilation uf the evil hes goae o0 uat.. at this date there.
‘ia pragticelly ooae left aod it i waste of maney to plani imbar treas, lefore thiais gefsily
siible i+ - peckssary lo aurae the existiog bash-growth acd Lo eacoarige (i spread witn 3
Seiew fo \. - prolectica of Lhe soil aad the gradasl colicetioa af bamus produced yearly Df'gbe” 7
{ellen leaves uptil epough has Leeo produced o ut lewsl [rod & matriz o which the roous ofe "

“rees cany Fod s poschese tu epable them to suand vpAght.. .~ . L .

. 8. Uoder ferest setilemest a proporten of =il fareita proper iy alwiys opeo o
Cgrazag. Tobs is reodered pecessary by locst coaditions, but noog the less jb s deiay [
heareas prazed Lhe date wheo trec-growth “will becume @ pussibility, bub at .o rae’
exustigg bush.growth, bumid: thengh it be, will be protecied and so much wo be saige |-

wheo 1t came 10 the turn of Lhese grazed lduds 1o be closed,

114

e N, Wilkies w1 Lave'iaid bas gnoe throngh the proposals with full lacad Lonws !
and 10 great detail. For ready. refersoce [ ygive beluw ais proposabs- fur theiz raegs
carmparerl with those’ of tha Collector: — - - .

{ ‘ E . Collecter’s propmale - . l ~ Dirivons) Foren OBeer’t seponle.
Retize Frret | Fuel Todder P"mm' Forest ' Fael ) Foldet | pyeres
e praper. | TererTS™ Tower ? Ch, proper, I resslvEL | TteavEL
. i ' 4
s T U M S

. A B A, g ¢ R € A, B j LA t T e O Ao g : S

Jsooer -on. .o sy S | aSietd ;o L0m8 o 10855 31 48033 14 I a1 lispss o

CAmbegiea . o 4LOTe 35} | 49368 1110 - B VR IR IA 20 T A
Rbrd.oo o L £3738-39) | 43317 360 Bey 33 | 233 20 8517 31 | 16337 104 l 850 18 | BLE ;s-i 5,503 %6
Mival - s ST 38 49,503 49~ T4006 ) i 51823 6 | 54 33, T1 W7 L 1T
‘ i T . ! ; . B

o Maluki o 608 4 | 285TE LT e " B89 5 aGs ! 26,013 W O L. e W TR
Harell o] vaETEs | Ts00T4 70 si5 34 | oar7T e | 17784 37| 3888 26 1 1331 8 1 T 8§ 6A00 T3
_Pu.rludbu_ e B 3 | L3AS3 R . AL W - 10234 2 | L2858 37 266 55

10, Tu will be seec-that the slterostive propasals for el and Todder reserves duJe
bot little and Xeeping in view the oppartunities for jodygiog, enjoyed by Me Wilki
aod the Collector 1. vobesintiogly support Mr Wilkios' propasals. For forests propae
I go mieh beyopd. Mr Wilkive [ caooot see that aay case bas been mude out for
plsciag & siogle acrz io pestares io this sab-division. Forests ia charge nf the Rerezne
officars will recaive no. protection whatever and will require 10 or 20 years af sloict proéciion
herezitar far avery year thay are now subjected to deouldatioo. - :

|

';En.ﬁd'i‘u be-ds'u"it;'on,

11, In the Collectors sastarn yobedivision {inue Purandher) conditiony are samewbat
“iferent, Hers there ir-a soosilernble arex of-8at lnod with o aparse cuvering A% 4T ik
Sl slopes of the wastern gubdiviaion, Lot Jilferdog fram them 1o haviug still a e-oan

" depth ol soil.. It ia hera thut I avdenstand ihat ihe principle of classioyg hamls a5 pasiure,
may apply, the srgameot ‘being thet io these tands irminediate anccessfu!l plautatiss ol
" irees in possible, bat that ewing o their large acen it is 0gt possible for the Forest - Dzprt-
ment Lo take the whole i band st aocel . - a

12. 1am forced to a;‘m‘cnlodgr \het bt small progress has hitherto Lean effucte ', hut
‘escuss way be foand for this n tbe fncy b the attestioo of e -Uepertmaut has ey
Liepely ocopeagtrated oo ‘the constitution o' 1 reserves with the result thei wnt egough”

sltcotion his been g-lrnn“'ta_;_tba probiam_ ol mboisemeu{ of Dare areas,

13. The dificully whick faces Us o plantiog’ ep thuss arens ie chiat laggly oot wuder
calil \':.L‘iou‘rlpid{y besome o bard 1ud 1o sire £2923 €0 coverad with matied grie ruay et

Rer 224324
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it

-

l . ' 1 Will make it possible for stellinge fo surrive thee 0 o o
. Harerhly plaugliong tham will sl b o n
.-'.J'.lnr:_-“-w lr';..:n:"'f‘::J:lggn)i,hi!:? 'aL—re:ngbLh w forea their roota through the r::\kf:ld roil ‘ond rubslc-xl..
ﬁr'“fr'. af cnuraro to howoyenous regeneralicn. A certzin pumber ofcglnn'ts_ n:ort dorii =
1 cr:rgirnp to” local casditivos will alwaye find a solt place sud efect 5 lodgement {eod bure
ac X ‘ ! .
slready done 3,“')' : - X 3 s o o _ o l - )
.14 Full plaughing however ia no expaoairs operytion sud with the amel] sum sbuuelly
available far pleatation operations, but slow progress can be boped . for,

ry y ) bere il :u_proposud Lo farge
. We Luve mtarted o coolral nursery near Pooos where il Lo
r'orwa!r:;‘ Lreut.pisnl'l ubder: irrigation before plaotiog them oui in fD(z:t.E. .Tha eiperimect
- . “is iw ite jofascy, bul Hud slremdy given sucouraging results and shovid ik ineny way [ulfil
! R . - ecpeclations, it will be possible to annualiy plaot 0p 50 ecres each yer m ggb range of
_ the Circle, . - o i

16, Further Mr, Wilkins hes elaborated a schome (dow before Goveramant) uoder.
wlich lands are to be given out for three years cultivulive sad tree séeds are 1o be sowa Witk
the third ¢rop aod the [sod resumed and piaced uoder strict clusure, . fo'this #Wap vary Jarge.
aress can be plasted up eacuslly atb very small expease. Tl

: ‘ . ST o 1. I give below shuwing the compared proposals Torthis sub-division 1

! Collectars pmp-ouh-'.. . Dividonl Farext Officers propeasls.

P : l " - T

1 > % ’ Hurge b Tota Forest J Focl - | Foddsr p Fotest " Poal Fedder | .
s o 1‘;.\ E ;I toreit ara. prop<e. i reserves Tere MY es. ‘P‘-A-u"' ' CPIRPH. | reaTe | remertesn P."’!'-"fh'r 7

: : ' S i, ] B |- ol & | s ¢ b

- - o A.ocve b AL gl A gl L g LA D T T N I L g A ' .

grene o wd saeor ol senn 1] ess SO B ATERES e wozse oa| L Tl &
Cledapue - .o LA coees 1 IRB8L 4 4S8 frosz 20| 16046 12 [0 87 Gasin w71
/ Dbiad S sy o (05w 18] 17243 i, - B89 01 | 33460 10107088 4| Y Emsean L o
L - reutot - - TN . . Pt
e P R Bhimibadi ... L. : 36,898 31 i 2,601 0O 6377 8 ‘ “en | 26,710 B3 7 3518 14 ress 7 s EEM I

R 18, The Collector has based his proposals oo & classification drawo up by Mr. Oymaistan.

: == 7 . 1 bave recently "been able to discuss, this' with Me. Ocmastoq bimsell. He assures me that

the proposs] relerred.lo wai a puroly mechanical cla
i\ : o lastrules followed oot to.the letter.” The Collector’s propesals are further baged on percoaal
: ’ . inspection aud the repoets of his Asistants. Too muck weight bowever muast oot be attached
- tothis, Al these oficers have had their own work. to do and their iuspeciions cag coly

bave been of the mosc cursory pature, and such iospections are 8pl 6 be most deceplive,
- Fur instande “Mr. Sheppard describes the raage of bills in Doad (paragrapt 9) as follows 1
B g ] - except for axtrimely rare cactus (i, ¢. euphorbia not ‘prickly pear ’) dushes it contaigs oo
: . %;% . lorest growth wlatever . My, Wilkioa after carefu] jospection js abie w0 recard (s&2 hi "

statewwent I) that in the ravices and valleys, 4, 4., the places whers the earlicat growth alwaye
appaars kluir,'ber, biver 2ad even nim are cousing oo picely. ’ :

1sibeation of Jand; on cerlain, bard apd

19. T would icvits a careful persal of Mr, Wilkins® statament 1. Under Iadipushe
pives for village after sillage notes rocorded in-his diary showiag that cossiderabie areqs even g
of tlhiose classad us Lare wud relésated w pasture by the Cullecior (thoust oot clothed wick

trees) are io fact well cbval_'ed'\gfif,h,;oung growth. In the other rages it is the gaume

though o a less gxtent. -
P -

20.  As-the Callector:has specially menticned certnin villa

his report, I mast peiot cut ity bere wa have uractly the co

) - copdeclion with the bill slopes of the western sub-divisioa.

. © - protection mesnx danudatioe even of the ¥ cactis busires "’

Cwitheic of the grds sud graziu, 7 ' _ . &'
ST L It clear in fagt that the Collectoc’s P'GPOS'IB"'iDdude o pasture all buﬂhg Lwtra-e\':\' L:\c

© N elothed areia;dn other words, the aristing tres-prowth will hare to be protecled bise apy v g

K - < - ‘——\_______-_S_J i

g¢4 of Daoad ia 148 budy of
oditioos [ have deseribel ig
-Here a5 thera reinoral ol
sod of coasayizatly of (e soil agd

* Nexplanation becomes Vooecessary aod impossible.
e :
22, 1 feel stroogly Lempted to ask Guveroweut 1o r
.the whaolo area to reuiain ia charge of the Fores
st at'ouge Le ip s position Lo deal with ix,
proposad memburee of reboisrmant ars offective

ecoasider their ordars anil Lo allyw

t Dopartineat.whg | cualileatly beliove ity - -
bue walll we have "bean abla L oclew Llag oue )
o3t will be botter 5 make . wore modeiny -

Ti ey

"
\

st

w e




. A ! < 1 ! - . 1 ) popcml:' ar L?J_@jcm.i a,
e therefare that Alr, Wilkas very moderabo f
C!:H[‘D._ 1 ,ﬁuggaﬂl t I
) ‘;stlb-di.“liﬂ‘!u‘ o Yo acce

" ke avary ‘précautiun by eoforcing the reapeaaibility of villa

tevegue Flepafiineot.

i ‘ in -the.chargs of the ™ -
i il place just about halff the bare ares in -the.c 6
€ PLEd :ihlcdbc;i:[l'ag? :rl{lsL‘L'..u Qorsroment will fastract .t.he Onllector 1o
Foroar Doparimogl. by , ge oficers aud io other waya to

oot tha further deoudation of the pustzre areas whila they ace i the cha:rg)t!‘of Lthe
prevan ] har ¢ ) . B .

1 have, &c., .

L E. C. Wrovomrox,
) Couservator of 'E’orestg, C.C

- o

No. 1.—-1352, dused 1st April 1902, -

. V‘anhrded to the Goliector of Pooga wﬁc_".; requestad Ln‘kiadl-y elate swhéther gp rendi‘og

Me. Willkcins' statemen: No. -1 he finds reang o a0y case to thiok that Mo Wikking
proposed classification i: gt agd should be peeferred 1a that recommasded by M. Me Nl

4. D. Youxrcgussiwp,
Commiéaioner, C. b,

—— e

-1

No. 8791, cazed 241h Juse 1902, -
To.——T).e Commissivaer, C. D

I
J

-
Sir;

. T'bave the hosour to retarp Four meaorandum . Np, 1392, daled 1ut Apil 1908,
" with accormpanimedis. . L N L . )

* . & The propasals put forward by the  Divisional Forest Oficer and ‘the
" Counservator are in effect ratber s repeniug ‘of the questinn of pelicy,
already- beap decicded by Governmeut, shan a criticism of My, Shep ar
‘oo less theo 45,892 acres of the 43,072 acres classeq 88 pastiire being
“and claimed for farest, I .a0ticipate that Governmen will lasist

- -out of their inteation that lagds which caaoot be propecly classed 88 forest and whisf)
' caniot be effectively managed by Lhe Focest Deparimeat are 1o b definitely clasged
' a5 pasture, apd (ha this wheclesala reversal of o clugsification: arrived st afrer great
.. expeaditure of time snd labour botk b{ Mr. Osqaston sog Hr_‘. Sheppard wil| nJt ba
‘accspted, Hr. Sheppard ganorsliy fa‘.ioﬁ'cd My, O:ma._sLou'a_ proposals, and whera

changes wore 1nade this was dooe for special Te4:03s and in large part aller peragal. -
iospection, In the Easlerg Division 2pection wag patticalarly thorengh and ip e

ebjected 1o
upon the carrsiog

3. T bave, bowiver, talen ap opdortunity of cdogultiep M,

detailed proposals embodied in the Diraisnsl Porast Officer's

" bave very briefy. noted the rascits of our joiat scritiay jn

Tstatergents The Divis.onal Foros: Crfeer's geaeral ides seams to he thatall the hi|| ‘ i

. slapes should be gnder forest, though their ribolserient or pressrvation uader fores - o o

canagemenl it muoifestly irpoasible, apd though tha sizempt wouid weraly cripple S

. the sdmivistration of real -forest {and.  Most of tha raesang for relention which are . ;
-put forward sre so obviously Weal 'Luat it bas aol ben thought BOCESSALT o criticire

them: in detail age ‘maoy ave really anruineats for exclusion,

. L Tse Divisional Forest
_ Otfficer’s potsoasl roowledge of the lupt rafars in Ha0Y casy to {napections wede {rom
'G{gslmiago.r . T -

"4 As regards the Oamrmisssrizt -grass laads which apg 0ot io chirge of the
“Commissariat Depariweal, these wure ¢, as

‘ [ Paslures on 1l dederwadiog thay
~Quvertmient wished thew Lo be 5o macs, - but farest, Qaoageman) . wouly probably
te better in this €28, 20d | wouid recowmead tbat they should Tomaio with jhy

Depariueat,

Shepplzrd o6 the
Stitement No, | ' and

 5. The Forest Q[ﬁcer's acheme for plaatiog bace aultivable Iiad,
. oarstem of shem spriedliural logses {Qovierratars prragraph

0y maags of
18 agd Divisiona]
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. Ticei's ragraph 5) has benn commested o
. orfa_liiotm‘;L:‘:ﬂF: 1%10;., The schsmo Fppears Lo g
,E‘Lh‘."" ;r“h ‘tand 'under'depnrlmanl.n_l contral and (=
.rﬂt";licl !“L'I—,,ul-' tw baye nugo oreal Lmu'mag upoa the pa < o
Pact T "quw o be gison, It ig -obriong thay pasture | oo 4
”? :f :, has be transferred 1o fom.al.'r;ha.rge for the Purpass of eych eXperim
;‘or&‘;}gaphm—moul nay ba 0rpociodito ghow Tosalta 1 (ke

Brat fnitapcy 00 thej

Looy bime of
eol; but (g
eir amn

! ia mLny of thy brens flasvgd ¢
" forest p{e\gr‘” and forest feserves Lherp xra gLretch'e,-_ of pood

» the Queation of inel
L w0y Lima be tonaidered,

Ay
Tesizn swhy 4r; Sbeppard’ slazsif
i . modifiestigng aoled, .

No B—3305, dared 1., August 1907 -
S _Fo.rwur.déd '
©dated the 2815 g

to Gavernmeag:
eptember 1894,

-2, ,Govsrumant Resolntioy No,
ArAbgements bitberro i force jg

with reflerence o, their ﬁ}emorz;ndum

5009 of

215t aiticmg shows (1.
TEspect of whe, are koowg_as NIENiEsaria;
should coatioue, n_airlg}_ghL_b_nz-:Lhase—:nTéaTa"ﬂl;qjd Fetbain jg o Brge of the
L '_kﬁ,_De-P::rtm'm:ﬂ_f’ ut ahould ke aoded ope, 'tﬁmpomr:l 4
T | smiherities for E

ily every Year o 'y,
I Lappels Bgoegt

Are concerged, '

a3 Ag Tegards the giher classeg of farest, i w]

: a'-ceepted Ap, Osmastor’s G5t scheme with the foll

o =3 p— t ! : o

Femoval of the prag “Thia Iy
farther Question Teémaias ag fzr

1l be ey that .
Owing additign,
Acres, . :
5000 g e Porandbar Bagy: .
9,600 io the Bhim(hagp Range.
~ 2,500 ip the Dhond Rapge, ,
290 iy the Juapar R.a_‘;-‘.-ge_' :
s Forest nuifiberq in ':he"lﬁ'vn'l RBange, .
been referred 0 the Copgay
.Present Diviy; o i

4. VTbe pn_pers- baving
edtsalied . thg -

'lh . ! Paf::sj b B Mpled a fa‘;r
S s H Beiple 1o 0y involve, mePotted Gy g, % Cappel,
"+ Mg of quesijons f priceipie lh-eudy'r{ee_:_plud.— The Com_missioaer- woqu}(iJje .

L U8 Mo for the” plintagie, of barg
#Mem of shory 'a.gr;cui.tur:l lezses
utidd N, 4610 t

well ag 1,

woil which eqq ba

Collector 41 p.,

No. £isa

e oA
08 22 : g0

Sbapsarg

to 1Ly Pastare

9] these
feopey.

fECOImme gy
; Hcationg | 5 Mr. Cupor i
m; - Tha: 8 g1ven jp elengay

heinorandum of the 18h: ! =2}

5 of (e
te as (3,
¢ fares

. posed of g, Gov:‘rurncul
, 3 7 o. Thﬂ‘l{fd_&.‘rs given j
© - Governgany & emoningy g fefarred 1o 11, Parts

S aerdaltivation ‘uader ¢

p ] oo ! of t{ne
-thet pe L0l paityce 005 inay |ye fITeg

: 1ader the £o0ecal . copirol of the .C-ommiuiouer-.ﬁ"i” l{c uu-Lxled GIUL

: '__,wh_ep__tbe ‘ande Waya beep tranalerred |y the Rereqqe.ﬂepd:tu:ont.

- ) . ) -‘-;",.,I
_-;',4‘_'_-,,_i:.‘_ B it

S& D Yo'c&cuosaawn,

Comuf[xaioa'crl
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3| 9 I SR veet aTe e, Hfare 39.09.3090
ISGEIECANN
_ BY TIRRED .
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Annexure R-3
ITEM NO.32 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1164/2023

ASHOK KUMAR SHARMA, INDIAN FOREST SERVICE
(RETD) & ORS. Petitioner(s)

VERSUS

UNION OF INDIA & ANR. Respondent(s)

IA No. 133296/2024 APPLICATION FOR PERMISSION

IA No. 134865/2024 APPLICATION FOR PERMISSION

IA No. 134867/2024 APPROPRIATE ORDERS/DIRECTIONS
IA No. 115428/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 10020/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 133300/2024 APPROPRIATE ORDERS/DIRECTIONS
IA No. 133298/2024 EXEMPTION FROM FILING O.T.

IA No. 207035/2024 EXEMPTION FROM FILING O.T.

IA No. 115430/2024 EXEMPTION FROM FILING O.T.

IA No. 133301/2024 EXEMPTION FROM FILING O.T.

IA No. 133297/2024 INTERVENTION APPLICATION

IA No. 157284/2024 INTERVENTION APPLICATION

IA No. 134866/2024 INTERVENTION APPLICATION

IA No. 108937/2024 INTERVENTION APPLICATION

IA No. 166299/2024 INTERVENTION/IMPLEADMENT

IA No. 209063/2024 INTERVENTION/IMPLEADMENT

IA No. 108949/2024 PERMISSION TO APPEAR AND ARGUE IN PERSON
IA No. 240922/2023 STAY APPLICATION

IA No. 214764/2023 STAY APPLICATION

WITH

W.P.(C) No. 1336/2023 (PIL-W)

(IA FOR STAY APPLICATION ON IA 247593/2023

FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA
10426/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 22042/2024

FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA
44469/2024

FOR impleading party ON IA 209243/2024

FOR INTERVENTION/IMPLEADMENT ON IA 209243/2024

IA No. 22042/2024 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 209243/2024 - INTERVENTION/IMPLEADMENT

IA No. 10426/2024 - PERMISSION TO FILE ADDITIONAL

sonfMOYMENTS /FACTS/ANNEXURES

Digital

NmEEﬁpﬂ. 44469/2024 - PERMISSION TO FILE ADDITIONAL

Date: 20: 2.0:

rxDJCUMENTS/FACTS/ANNEXURES

IA No. 247593/2023 - STAY APPLICATION
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W.P.(C) No. 1375/2023 (PIL-W)

(FOR impleading party ON IA 217032/2024

FOR INTERVENTION/IMPLEADMENT ON IA 217032/2024
IA No. 217032/2024 - INTERVENTION/IMPLEADMENT

W.P.(C) No. 42/2024 (PIL-W)
(IA No. 14901/2024 - GRANT OF INTERIM RELIEF

W.P.(C) No. 85/2024 (PIL-W)
(FOR EXEMPTION FROM FILING O.T. ON IA 30155/2024
IA No. 30155/2024 - EXEMPTION FROM FILING O.T.

W.P.(C) No. 152/2024 (PIL-W)
(FOR STAY APPLICATION ON IA 55916/2024
IA No. 55916/2024 - STAY APPLICATION)

Date : 03-02-2025 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For Petitioner(s)
Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Satyajit Sarna, Adv.
Mr. Prashant Padmanabhan, AOR
Mr. Sudev Juneja, Adv.
Mr. Vishal Sinha, Adv.

Mr. Prashanto Chandra Sen, Sr. Adv.
Mr. Kaushik Choudhury, AOR

Ms. Shibani Ghosh, Adv.

Mr. Saksham Garg, Adv.

Mr. Jyotirmoy Chatterjee, Adv.

Ms. Anitha Shenoy, Sr. Adv.
Ms. Srishti Agnihotri, AOR

Ms. Ayushma Awasthi, Adv.

Ms. Himanshi Gupta, Adv.

Ms. Sanjana Grace Thomas, Adv.
Ms. Shreepurna Dasgupta, Adv.

Mr. Shyam Divan, Sr. Adv.
Ms. Madhusmita Bora, AOR
Mr. Dipankar Singh, Adv.

Mr. Prashant Bhushan, AOR
Ms. Neha Rathi, Adv.

Mr. Kamal Kishore, Adv.
Ms. Kajal Giri, Adv.

Mr. Balraj Singh Malik, Adv.



Mrs. Tannu, Adv.
Ms. Bano Deswal, Adv.
Mr. R. C. Kaushik, AOR

For Respondent(s)
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Ruchi Kohli, Adv.
Ms. Bani Dixit, Adv.
Mr. Rajat Nair, Adv.
Mr. Sridhar Pottaraju, Adv.
Mr. Kanu Agarwal, Adv.

Ms. Aishwarya Bhati, A.S.G.
Ms. Ruchi Kohli, Sr. Adv.
Ms. Bani D1ksh1t Adv.

Bani Dkshit, Adv

Rajat Nair, Adv.
Mr. Rajat Nair, Adv.
Mr. Sridhar Potaraju, Adv.
Sridhar Potaraju, Adv.
Mr. Kanu Agrawal, Adv.

Kanu Agrawal, Adv.

Umesh Babu Chourasia, Adv.
Dr. N. Visakamurthy, AOR

Mr. Abhimanyu Tewari, AOR
Ms. Eliza Bar, Adv.

Mr. Debojit Borkakati, AOR

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.

Ms. Anupama Ngangom, Adv.

Ms. Rajkumari Divyasana, Adv.

Mr. Tejaswi Kumar Pradhan, AOR
Mr. Pranab Samantray, Adv.
Mr. Manoranjan Paikaray, Adv.

Mr. Prakash Ranjan Nayak, AOR
Mr. Debasis Jena, Adv.

Mr. Abhishek Atrey, AOR
Dr. Abhishek Atrey, Adv.
Ms. Ishita Bist, Adv.
Ms. Ambika Atrey, Adv.
Ms. Jyoti Verma, Adv.
Mr. Navneet Gupta, Adv.

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.



Mr. Alim Anvar, Adv.
Mr. Santhosh K, Adv.

Applicant-in-person

Mr. Naveen Kumar, AOR

Ms. Aprajita Bhardwaj, Adv.
Mr. Shourajeet Chakravarty, Adv.
Mr. Nitesh Bhandari, Adv.
Ms. Stuti Bisht, Adv.

Mr. Prabhat Kumar Rai, Adv.
Mr. Maitreya, Adv.

Mr. Aditya Goyal, Adv.

Mr. Ujjawal Kumar Rai, Adv.
Ms. Esha Kumar, Adv.

Ms. Nidhi Singh, Adv.

Mr. Utkarsh Chandra, Adv.

Mr. P.P. Hegde, Sr. Adv.
Mr. Anantha Narayana M.g., AOR

Mr. Atul Shankar Vinod, AOR
Mr. Dileep Pillai, Adv.

Mr. Kannan Gopal Vinod, Adv.
Ms. K. Enatoli Sema, Adv.
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. Issue notice in I.A. NO0S.115428/2024, 28902/2025 & 22042/2024.
2. Ms. Aishwarya Bhati, learned Additional Solicitor General of
India states that replies to these applications would be filed
within a period of three weeks from today.

3. She further states that a Status Report would also be placed
before this Court by the next date of hearing.

4. We make it clear that until further orders, no steps will be
taken by the Union of India or any of the States, which will lead

to reduction of the forest land unless a compensatory 1land is
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provided either by the State Government or the Union of India for
the purpose of afforestation.

5. List on 04.03.2025, high up on the Board.

(NARENDRA PRASAD) (ANJU KAPOOR)
DEPUTY REGISTRAR COURT MASTER



BEFORE THE NATIUONAL GREEN
TRIBUNAL, WESTERN ZON E, PUNE

Original Application No.199 of 2024

In the matter of :

News item titled “ Forest Dept. Struggling to

Regain ............ Applicant
Versus

Principle Chief Conservator of Forests.

& others Respondents

Reply Affidavit of Respondent No.1
DATED 28" February,2025

D.M.GUPTE

ADVOCATE FOR RESPONDENT
NO.1

3,LAXMAN APARTMENT
25/26, OLD TOPHKAHANA,
S’NAGAR, PUNE - 411 005
MOBILE : 9422317884

email: advgupte@gmail.com
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